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Y/ ORDER

PER AMARJIT SINGH, AM:

The present appeal filed by the assessee are directed against the
order passed by the CIT(Exemption), Mumbai for 2023-24 dated
13.01.2024.

2. At the outset, the assessee has filed a letter dated 07.05.2024
requesting for withdrawal its appeal in view of filing a fresh application
in Form 10A/10AB in accordance with the CBDT Circular No.7/2024
extending the due date for filing Form 10A/10AB under Income Tax Act
1961.
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3. The 1d. D.R has no objection, hence, we dismiss the appeal as

withdrawn.

3. In the result, the appeal of the assessee is dismissed as

withdrawn.

Order pronounced in the open court on 19.06.2024

Sd/- Sd/-
(Amit Shukla) (Amarjit Singh )
JUDICIAL MEMBER ACCOUNTANT MEMBER
Mumbai, Dated 19.06.2024
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